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Order dated 3:8/10/2004,

\
4__7 /-s(_%‘ Heard Mr,D.P,Dhalsaman €,

Leamed cowm selappearing for the

“ ,@"eré Applicant: Mx:.U.B.Ivbhapatra, leamed
L "

Senior Standing Cowmnsel appearing for

Ly | the thion of India axd Mg, A, K.Bose,

ﬂa /ﬂ/’j Leamed counsel appearing for the BIVL,

Being aggrieved by the
order under mnexure-4 dated 10/12-03-

A 2004 of the Divisional Engineer(Adm.,)

@ /‘ Office of the GMTD,B3NL,Cuttack , the

el

m / \“hi Applicant, :n employee, has filed this

= ‘ i £ the A,T.Act,1985,By
"L%/} ‘7 /d/\f O.d, 1/5.19 of e .

producing ane-ure-x/8 dated 18,1,02
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of the Director(Bstt.)of the ;‘
Depprtment of Telecom.,0f Govi,of 'fn dia,
Mr,Bose,has raised @ ob jection to the
effect that the Applicant being & employee

of BavL,his grievances (as raised in this

.o,A,) are not maintainable in this

Tribwmal, It a>pears that the applicant
has already been absorbedm;é@ the
services/employment of the BIL w,.e, £,1,10,20¢C
o @, thercefore,this 0.& is not main tajz;i’ able
in this Tribwal;as BIIL has}zot yet b'e,am
notified to be amenable to the jurisdiction
of the CAT,

In .the aforesaid premises, =
this 0,A. iz disposed-of; being not

maintainable,

Send copies of this order

"t8 the Respondents and free copiles of this

order be given to leamed counsels appearing

T

MEMDBER(JUDICIAL)

for both pprties. A
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